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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE SIXTEENTH DAY OF JUNE
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 18267 OF 2026

Between:

Mr. Tarigoppula Mahender, S/o. T. Rajaiah Aged 58 years, Occ. Retired

Special Judicial Magistrate, R/o. H. No. 9-A/760, Road No. 3, R.K. Nagar,

Abbullpurmet Mandal, Ranga Reddy District, State of Telangana- 500068

...PETITIONER
AND

'1 . The Honble Chief Election Commissioner of lndia, Election Commission of
lndia, Nirvachan Sadan, Ashoka Road, New Delhi - 1 10001 .

2. The Under Secretary, Election Commission of lndia, Nirvachan Sadan,

Ashoka Road, New Delhi - 1'1000'1.

.,.RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue an appropriate writ, order or direction, particularly one in the nature of wRlT

oF MANDAMUS Declaring the action of the Respondents in issuing Letter

F.No56t12112024/PPS-l/3936 dated 12.05.2026 as illegal, arbitrary, unreasonable

and violative of Articles 14 and 21 of the Constitution of lndia, Consequently set

aside the Letter F.No.56t121t2O24tPPS-l/3936 dated 12.05.2026 issued by the 2nd

Respondent, Direct the Respondents to consider and finalize the petitioners

application dated 28.05.2024 for registration of 'Telangana Rythula samithi (LR.S)

Party a Political Party under Section 29-A of the Representation of the People Act,



1951 within a time frame fixed by this Hon'ble Court and Direct the Respondents to
-egister the Telangana Rythula Samithi (T.R.S) Party a Political Party.

l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to direct the

respondents to Register the petitioners application dated 28.05 2024 for registration

of Telangana Rythula Samithi (T R.S) Party a political party under Section 29A of

the Representation of the People Act, '1951, pursuant to Letter

I:.No.56112112024lPPS-l/3936 dated 12.05.2026, pending disposal of the writ

petition pending disposal of the above writ petitlon.

Oounsel for the Petitioner: SRl. RAMACHANDRA RAO pAlDl

Oounsel for the Respondents: SRI MOHAMMED OMER FAROOQ,
SC FOR ELECTION COMMISSION OF INDIA

'l'he Court made the following: ORDER



IN THE HI(; H COURT FOR THE STATE OF TELANGANA

AT HYDI,RABAD

THE HON'BL E THE CHIE F .IUSTICE SRI APARESH KUMAR SINGH

ANT)

THE HON'BLE SRI JU STICE C.M.MOHIUDDIN

WRI'T PETI-t ION No. 18267 of2026

Dated: 16.06.2026

Between:

Mr. TarigoPPula Mahender
. . . Petitioner

and

The Hon'ble Chief l-.lcction Cotltnissionct ol India'

Elecrion C()lrlnissi()n t' l lndiu.

Nirvachan Sadan.

Ashoka Road.

New Delhi - I 1000 l.
and another.

. . . Respondents

ORDER:

[.earned cotrnsel Sri Ratrachandra Rao Paidi appears tbr the

petltroner.

Sri Mohamnled Orner F arooq' lcarncd Standing Counsel fbr the

Election Comrrission of India. appears tbr the respondents



-t-

12.05.1016 issueti hr rc\pondent No.2 stating that requisite documents

have not bccn rcceireil and i1'the salne are not received rvithin 15 davs.

the case ol're qistration ol thc "l elansana Rithula Samithi (TRS) Party"

as a political parn rr ill bc closcd sithout any further cornmunication in

the nrattcr. l lrc petitioncr lirrthcr seeks a direction to the respondents to

llnalize thc pctitior)cr's upplrcation daLcd 28.05.2024 lbr registration of

"-l elangana I{rthula Sarrrithi (ll(S) l)artr'" as a political party under

Section 29A ol'the Reprcscnta[ion of the Pcople Act. 195 I

3. Whcn tlrc nlattcr is takcn r-rp. learned Standing (lounsel lor the

I-.lcction Cornrnission ol lnclia appcaring fbr Lhc respondents submits

). lhc prcscnt ririL pctition is flled challenging the letter dated

that thc pctitioncr hercin hacl carlier lllccl another writ petition i.e..

W.P -r-o.159"1 ol'l()21. rrith thc sarne 1rra)er seekir,g direction to the

registratiorr ol " I clanllarra I{y thula Sarnithi ( fRSl Partl ' as a political

resprrndents t() tirke action on his application dated 28.05.2024 for

part\ and thr: said u rrt petition is still perrding befbrc this court, wherein

countcr af'llda\ it has hcrn lllcd br the respondents. He further submits

that thc pctrtioner has lilcd thc plcsent urit pc'tition rt,ithout disclosing

the lact ol'penrlenr.:r ol'1he carlit:r rrlit petition



&!ffi*.IEIEEEEIEE

)

4. After arguing thc tnattcr lbr sotne time, learned counsel lor the

petitioner seeks permission of this courl to withdraw the instant writ

petrtlon

5. The writ pctition is accordingll' disrlissed as withdrawn. There

shall be no order as to costs

Miscellancous applications pcnding. il'an1. shall stand closed

SD/-NAYANI CHAN
ASS

DRA SEKHAR RAO
TANT REGISTRAR

To,

//TRUE COPY//

s CTION OFFICER

One CC to SRl. RAMACHANDRA RAO PAIDI' Advocate IOPUC]

One CC to SRI MOHAMMED OMER FAROOQ' SC FOR ELECTION

coMMlssloN OF INDIA [oPUC]
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HIGH COURT

DATED: 1610612026

ORDER

WP.No.18267 ot 2026

DISMISSING THE WRIT PETITION

AS WITHDRAWN

WITHOUT COSTS
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